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1762. SHRI RANE' Will the Minis-
t.er of COMMERCE be pleased' to 
state: 

(a) the toml quantity Of raw jute 
purchased by the State Trading Cor-
poration during the year 1967-611 and 
from April to June 1968 together with 
the purchase price per maund; 

(b) whether it is a fact that on 
account of fluctuation in the prices of 
raw jute, the jute growers have suffe-
r ~d a loss of Rs. 20 per maund during 
tile year 1967-68; 

(c) whether Government have fixed 
the fioor and ceiling pr'ices of raw jute 
for the year 1968-69; and 

(d) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI KURESHl): (oa) The 
S.T.C. has purchased a total quantity 
of 3,71,115 maunds of jute frorr. diffe-
rent states. The purchase price is the 
derivative price for each secondary 
market ·based on the minimum support 
price of Rs. 40 per md. for the bottom 
grade of Ass-am variety Of jute deli-
vered at Calcutta. 

(b) Government are not aware of 
this, Sir. 

(c) and (d). The Government have 
fixed the minimum support pr'ice for 
Raw jute for 1963-69 at the same level 
as for 1967-68 viz. Rs. 40/- per msund 
(Rs. 107.17 per quintal). No ceiling 
prices have been fixed. 

MiSlliDc of CoDlilgnmeDt of Ammonium 
Ptt.osphate Despatched from 1\ladras 

Barbour StaUon 

signment of 960 l7ags of Ammonium 
Phosphate despatched from Madras 
Harbour Railway Stat'ion on the 25t~. 
September, 1967 to Koppal, South Cen-
tral Railway, Distric~ Raichur, My-
sore State, 1is'appeared from the Book-
ing Station and never reached the des-
tination; 

(b) if so, the action taken to trace 
this missing consignment; 

(c) whether any claim has been 
made for the payment of cost; and 

(d) if so, the 'amount of claim and 
at what stage the matter stands at 
present? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and 
(b). From the reports so far receiv-
ed, 11 appears that this consignment of 
960 bags Of ammonium phosphate was 
misdirected to a different station and 
delivered there to the Block Develop-
ment Officer. 

(c) The consignee has preferred a 
claim. 

(d) The amount claimed is Rs. 
37,699.20. The claim is being pr().:c<-
sed. 

Liberalilled Licensin, policy 

1764. SHRI SHIVA CHANDRA 
JHA: Will the Min'ister of INDUS-
TRIAL DEVELOPMENT AND '::OM-
PANY AFFAIRS be pleased to state: 

(a) whether it is a fact that 
according to the liberalised licensing 
policy of Government, diversification 
into fields, reserved for the public sec-
tor under schedule "A" of the Indus-
trial Policy Resolution has been per-
mitted; 

(b) if so, the reasons therefor and 
the detaUs thereof; and 

1763. SHRI S. A. AGADI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(c) if not, how far the liberali.ed 
licensing policy has alfected the pub-
lic sector, it at all, and how far it has 
helped the .private sector! (a) whether it is a fact that a con-




